IN THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHI

COURT NO.lII

In the matter of :
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Vs.
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SECTION :

Under Section 9 of IBC Code, 2016

Coram :
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Order delivered on 22.3.2018

Learned Counsels for the parties are present. It is represented that since

Ld. Counsel for the petitioner is not well, the matter may be adjourned to a

future date. Taking into consideration the said representation, let the

matter be adjourned to 18.4.2018.

List on 18.4.2018.
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